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Annexure-2
ame of the corporate debtor: Tushar Realhome LLP
Date of commencement of CIRP 27/02/2023
List of creditors as on: 29/04/2023

List of Unsecured Financial Creditors belonging to any Class of Creditors
(Amount in Rs.)

Details of claim . ; ;
P Details of claim admitted Amount of
Sl Amount of | any mutual | Amountof | Amount of
o ame of creditor Amount Amount | Whether | % of voting | contingent | dues, that claim not | claim under Remarks if a
No. Dateof | Amount : . : . B : ; .
A of claim | Nature of claim | covered by | related share in claim may be set- | admitted verification
receipt | claimed ; o :
admitted guarantee | party? CoC off
1 wide il
1| Ajay Chaturvedi 13-03-23 4078875 1650000|Real Estate Allottee 0 0 0.32% 0 0 0 2428875 “HMNME_._( proof tor belancs amotmt o
2| Akshay Kumar Sharma 14-03.23 3802389|  2263185|Real Estate Allottee 0 0 0.44% 0 0 0 1534ag4| TOprovice cetalls and praofs for part of
claim. Also see footnotes of annexure
Subject to submission of valid documents
3| Arun Repswal 14-03-23 4207473|  3150000|Real Estate Allottee 0 0 0.61% 0 0 0 1057473|10r iegal heir and kegal opinfon awaited fos
part of claim for interest. Also see
footnotes of annexure.
'y incl i in
4|Bhala Operations Pyt, 14d 14-03-23 22208583 22258583 |Real Estate Allottee 0 0 420% 0 0 40000 | et charges included n ik psmouit
disallowed. Also see footnates of annexure.
Subject to verification of amounts received
5| Gajendra Singh 13-03-23 5039768 3287038|Real Estate Allottec 0 0 0.63% 0 0 0 17527301 22k by dlatnant from the books of CI and
legal opinion Awaited for part of claim.
Also see footnotes of annexure
Claim amt. revised vide email dated
. Y Reli] cal ;
6/ Naresh Yaday 09-03-23 4685441 3068759 {Real Estate Allotice 0 0 059% 0 0 0 rg17kEa | P s EeBopitioaiewalled for part
of the claim and credit note dated
24.07.2018 to be examined.
. (!
7{Neety Chaturvedi 13-03-23 600000|  300000{Real Estate Allottee 0 0 0.06% 0 0 0 300000 E St rbihes Ratathchl
Legal opinion awaited for claim for interest
8|Rajesh Kumar Sharma 13.03.23 3816475 2540000 Real Estate Allotice 0 0 0.49% 0 0 0 1276475{2 delay period penalty. Credit nate dated
16-07-2019 to be examined. Also see
footnote of the annexure
9|Sheela Choudhary & Arun Kumar 13-03-23 3213382)  2881882|Real Estate Allottee 0 0 056% 0 0 0 431 5pp| - EA opinion awaited far olaim for uierast
and delay periad penalty
i i 1 i lai rerifl
10 E_Azha Dadhich & Lalit Kumar Dadhich 130323 3263437 ol Real Estate Allottes 0 0 000% o 0 0 3263437 The claim n_onm__saa.m to be verified after
( Flat no.1408) frther discussion with the cla
Ranju Dadhich & Lalit Kumar Dadhich 0The ¢laim documents to be verified after
13-03-23 3731677 al E I 0 0 0.00% 0 0 7 S ;
i { Flat no.1408) 9{fieal Eststo alottee 00 0 A8, further discussion with the ¢laimant,
12{Sangeeta Sharma 14-03-23 10672799]  10672799|Real Estate Allottee 0 0 2.06% 1] 0 0 OPlease see footnote to the Annexure
Confirmed from SOA of CD Legal opinion
13|Sulekna Pareek 14-03-23 4945237 state Allattee 0 0 081% 0 ] 0 g Prrelted R el piion peely sad ot
oredit notes are being examined. Also
please see fooinotes to the Annexure
14] Ashok Kumar Roongata 23-03-23 5662977 3000000|Real Estate Allottee 0 0 0.58% 0 0 0 2662077 5A opmlon awaited for part of the
.P_mc 58¢ %Gcaﬂcﬁnw of annexure.
15{ Divya Jaiman 26-03-23 680500 0|Real Estate Allottee [ 4 0.00% 0 0 680000 O[Rejected due to insufficient proofs




To provide proofs and legal opinion

1 26-03-23 4250000 1800000| Real Estate Allottee 0 0 035% 0 0 2450000 5 5
awaited for part of claim
17{Ram Niwas Sharma 26.03-23 6024536|  3282970(Real Estate Allottee 0 0 063% a o 2741 s¢6| 801 cpinion awaited fot part of the claim.
Also please see footnotes of the Annexure
18|Ramesh Chand Sharma 27-03-23 6110860 3182500|Real Estate Allottee 0 0 061% 0 0 2oaago|=283) apion awaited for pat of the ol
Also please see footnotes of the Annexure.
19{Maheshwari Gautam 31-03-23 3435283 3434283 |Real Estate Allottee 0 0 0 66% 0 1000 0|Please see footnote to the Annexure
20| Sanju Kanwar 01-04-23 3724652 0| Real Estate Allottee 0 0 0.00% 0 a 3724652| To provide proofs
21| Munish Mishra 03-04-23 19900000|  19900000|Real Estate Allottee 0 0 3.84% 0 0 | hitomet fron S04 o £ Tlegseisee
footnote to the Annexure
22{Mancj Kumar Tripathi 03-04-23 4880078 4830078|Real Estate Al 0 0 0.94% 0 0 o Gofitingd; fom SO 01 CID. Pleass: dee
footnote to the Annexure
nfirme g £
23| Raju Mishra 03-04-23 13093147|  13093147|Real Estate A 0 0 252% 0 0 | Contlrmed ftom 304, of CD. Pledso seo
footnote to the Annexure
24| Veeramdev Sonigara 03-04-23 2800000 2800000|Real Estate Allottee 0 0 0.54% 0 0 0|Please see footnote to the Annexure
25|Prem Joshi 05-04-23 200000 0{Real Estate Allottee 0 0 0.00% 0 0 200000|To provide proofs
Subject to valid transfer of titles from the
26|Rachana Sharma 05-04-23 3909764 3909764 Real Estate Allottee 0 0 0.75% 0 0 0|previous allottee. Also see footnote to the
Annexure.
Subject to valid transfer of titles from the
27|Jai Janardan Sharma 05-04.23 11451764|  11451764|Real Estate Allottee ¢ Q 221% 0 o 0fprevious allottee. Also see foctnate to the
Annexure,
Confirmed from SOA of CD. Credit notes
28| Anshul Maheshwari 11-04-23 4688948 4459788 ] a 0.86% 0 L} 229160 to be verified. Also see footnotes to the
Annexure
29| Deependra Singh 11-04-23 3657000/ 3657000|Real Estate Allottee 0 a 0.70% 0 a | Confiratied froin SOA.of CID. Alsd please
see the footnotes of Annexure
30| Pritam Singh Shekhawat 2-04-23 2198755 0|Real Estate Allottee 0 0 0.00% 0 0 2198755 WSM S Jemeeigied sadya plewid
31| Ranjeet Singh Chundawat 11-04-23 36570000 3657000|Real Estate Allottee 0 a 0.70% 0 0 | Gontimaed fto:SQA-OECD - Alsg sk
footnotes to Annexure
32{Sunil Parwani 15-04-23 2700000 2700000 Real Estate Allottes 0 Q 0.52% 0 Q 0| Please see footnate to the Annexure
Confinsed from SOA of CD . Cedit note
33| Rajesh Kumar Agarwal 09-04-23 10036181 9498528 | Rea! Estate Allottee 0 0 183% 0 0 §37653119-12-2018 to be examined. Also see
ﬂDG?JD»Q to Annexure
Legal opinion awaited for part of clai
34| Urmila Kumari 09-04-23 4670657 4065247 | Real Estate Allottee a 0 078% Q 0 605410 credit notes to be examined. Also see
footnates to the Annexure
Confirmed from SOA of CD. Claim for
s B cash payment rejected. Legal opinion
35 m_ﬂﬂ_m“wz ary & Suaknd 28-03-23 S607178|  2358800(Real Estate Allottee 0 0 045% 0 1250000 1998378 |awaited for delay period penalty. Credit
wdhary notes to be exmined. Also see footnotes to
the Annexure
36|Raghunath Prasad 15-04-23 2700000 2700000|Real Estate Allottee 0 0 0.52% 0 0 0| Please see footnote to the Annexure
37|Neeru Chauhan 10-04-23 2100000]  1100000| Real Estate Allottee 0 0 021% 0 0 To0p000] LU0 be vetlfied, Pleago sée
footnote to the Annexure
: = ;
38|Nitin Dev 11-04-23 4588920 4430000|Real Estate Allottee o 0 0.85% 0 25000 133020] Cedit ot to be verlfied. Please ace
faotnote to the Annexure
39| Kavita Cheudhary 17-04-23 3968386)  3028478|Real Estate Allottee 0 0 0.58% 0 34325 gnssea|Lesal opion awsiled for Infersdt cl
Please see footnote of Annexure
. i F Clai h pay.
40|Kiran Vorma & Dinesh Lal Verma 17-04-2 4748000 o[ Real Estate Allottee 0 0 0.00% 0 2375000 2373000 MNMM%% groot: Chaim for cash paymanit
A
.ata Bhan Shanti , 5 R inion awai i lai
41 Sneh L m.S Bhansal & Shanti Lal 19-04-23 7216000 4100000| Real Estate Allottce 0 0 479% o a 3116000 Legal epinion awaited on interest claim
Bhansali Please see fooinote 10 the Annexure
42{Hanuman Prasad Sharma 23-04-2 2673621 0|Real Estate Allottee 0 0 4 00% 0 0 2673621|To provide proof
43| Mahvir Singh Rathere 28-04-23 4118161 0| Real Estate Allottee 0 4 3.00% [} Q 4118161|To provide proof
TOTAL 229808413 172790680 0 0 33.30% 0 4405325 52612408




—

Note:

1. All claims have been provisionally admitted on the hasis of submitted proof by elaimants and Statement of Accounts drawn from tally software of CD provided and confirmed by the promoter, Balane Sheets of the
CD are not available after the period 31.03.2019. Claims shall be further verified after availability of all records of the corporate Debtor. The claim amount may undergo further changes during the process of
availability of further records / finalisation of balance Sheets of the Corporate Debtor for the previous years.The CoC may undergo change subject to the verification and collation of claims which is continuing,

2. Status of column with respect to “amount of claim under verification” may change after books of corporate debtor are made available Ireceipt of required proofs from claimant/ other sources; as soon as may be
practicable and when IRP / RP comes across additional information warranting such revision, The CoC may undergo change subject to the verification and collation of claims which is continning.

3. As per Regulation 14 of IBRI (CTRP) Regulations, 2016, where the amount claimed by a creditor is not precise due to any contingency ar other reason, the interim resolution professional or the resolution
professional, as the case may be, shall make the best estimate of the amount of the elaim based on the information available with him. The interim resolution prefessional or the resolution professional, as the case may
be, shall revise the amounts of claims admitted, including the estimates of elaims made under sub regulation (1), as soon as may be practicable, when he comes across additional information warranting such revision,

4. Theclaims admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received subsequently and which warrant such
revision/substantiation/modification.

3. Information / evidence / clarification may also be pending from Creditor/Management/Emplovees for the claims under further verification,

Babu Lal Gurjar

Interim Resolution Professional

Tushar Realhome LLP

Regn. No. IBBYIPA-003/TP-N00297/2020-2021/13260

AFA No: AA3/13260/02/271123/300779 valid up to 27/11/2023

M: 9649123481 .
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